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CENTRAL "AOMIN ISTRAT IVE TRISUNAL

Orig

Thi'S.........,,v The Day Of secsessce

JePe

§/o

8]

By Advocate Sri A,S. Diwaker,

Te

2e

3e

By #dvocate, Sri G.P. Agarwal.

CORAMs Hon'ble Mr, Ke futhukumar, A

By |

AL AH. SENCH, ALL AHABAD.

inal Application No, 1495 of 19

Srivastava aged abput 46 years
UYate Shri C.Le. Khare,

32, Maharajpura, Prem Nagar, Jha

LI B )

Versus
Lhion of India throwgh General

central Railway, Bambay VT.

D2

nsi,

Dhansi,

Ohan Sio

of fice, Central Railuay, Bombay

( ORDER )

Hon'ble Mr. Ko fMuthukumar, #f.M,

1e

an

seeh from the order sheet:-

8.11,1992 on which following or

eDs R M, (Central) Central Railway,

Reserved

e e

Applicant,

Manager,

Sr. D.E.N, (Central) Central Railuay,

M. Kelkar, CeVeI,y C/0 GuMM, (Vigilence)

VDT.

secss e Respondents.

Hon'ble Mre JeS. Dhaliwal, JeMs

application be not admitted

This application was listed for admission

der was passed as

"' Issue notice to the alleged contemner as to wny

and as to why the '

contempt procesdings be hot drawn on the respon-

dentss The appellate authority viz, respondent noe3d

2008080 2
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. 1 |
shall appear personally on tﬂe date fixed before
etl is not decided
ah 8.1.1593,"

this Tribungl in case the app

within time, List this case

1

- Yy 'The matter was again listed before division

bench dn 26,11.,1992 when it was ordered as followss—

" In theorder dt, 21,10,1988 fthere was a specific
direction to dispose the case of petitioner within
IR

hat he is compelled

three months from the date of communication,
is stated by the applicant t
to move a fresh application jas the earlier directions
given in the judgement has npt been complied with,
by the respondents and it is| because of this reason
we have issued noti®e of contempt without admitting
this application, :This orde Lisk

this case on 8,.,1.1993,

r will stand,

n

3 In reply to the Tribunal's order dt, 3,11,1992

the regpondents filed the Misc, Applicgtion no, 48 of 1993

stating that incompliance of this Tribinal's order dated

24,4,1992) .the administration isswed p letter to tHe abglicant

view to affording an opportunity of personal hearing

with a y

as per direction, of the Tribunal, The|respondents also

¥
filed ahother affidavit on 8,1.,1993 explaining the reasons

Ffor not] having . taken prnmpt action on the direction of

this' Trfbwnal dé 24.4,1992 and while s

tncéonditional

apﬁl?gy stated that as soon as the g

banested Papers were

linked py the respondents, the spplicapt was ealled for personal

hearing| by the letter dt. 1.12.1992 as|ordersd by this

rrEd that the apn

fnsts

the filing

Tribundl, The respondents further ave

o

had reflused to come forward for persopal hearing an m

a lettelr-dte 2:42,19592:5 citing paeference to

—~
(O]

thiq M,Me Noe. 1495 of.1992,

ps |

4e we have heard the couisel for the parties and

perused the record., In view of the fact that this Tribunal

as spepifically directed the raspondénts by their order

26 s 88 3
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dated 3.11.1992 and 26,11.1992 while| dealing with the

presgnt O, A. directing the respondents to show cause as

to why the notice of contempt may nqt be drawn up against

the gfespondents, we are treating thd present O,A. itself

e contempt petition in the aforesaid case and we

bse the same as follows.

We find that the respongents have admitted

theilr mistake and have explained that this was duwe to over=—

sighlt on account of large number of|court cases pendin in
g P

the |bffice of the respondent no. 2 gnd that prompt action

oulld not be, therefore, taken to all the applicant for

c

a

pergonal interview. Although the éxpquﬁatﬂnn of the

resgondents for the delay in obedilence of the direction

of this Tribwal is not very convincing, we are inclined

to take a lenient view as there segms to be no wilful

in

the

pre

cou

sui

and

ou

of

it

to

apj

we
Ap

ap

téntion to disobey the direction
respondents had taken action t
personal interview by their le
bould however observe that the

sumably overburdened yith the

rt cases as stated by them, wou
table monitoring mechanism in 4
appropriate action on the orde
# standing cases, so that these
4 inviting contempt action in sy
is a different matter that the
appear on the ground that he ha
b1ication before this Tribunal,
feel that it would be-suffice
pellate Authority to give a per

plicant within a period of one

of this Tribunal aﬁd
F call the applicant
tter dated 1412.1992,

respondents, who are

Wumber of out—standing
1d be advised to institute
he office to take prompt
rs of the Tribunal in
would not be last sight
ch cases in future, .
applicant had ref used

d filed a seperate

In the light of this s
for present to direct the
sonal hearing to the

month and 'pass speaking

4




g |

order op his appeal within a peribd of one month there-
|

after and to direct the applicant to co-operate with
|

the Applellate Authority by his pe&SOnal appearance
|

before

Se

the Appellate Authority. Me direct accordingly.

In the light of the above, the present

application treated as contempt abplication, T dise

and the notices discharged, with the above

missed
directijonse. |
|
6. There shall be no order as to Costs.

g 2)_/@/

(J) Member (A)

ad: Dated: (o-{[ T4




